BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

SOUTHERN ZONE AT CHENNAI

ORIGINAL APPLICATION NO.87 OF 2021

. Arvind Kumar Agarwal

Flat No. B02-302, Provident Cosmo City
Near Pudupakkam Panchayat office
Pudupakkam-603103

. Janarthanan

Flat No.BO1-302, Provident Cosmo City
Near Pudupakkam Panchayat office
Pudupakkam-603103

. V.Sundareswaran

Flat No. BO1-302, Provident Cosmo City
Near Pudupakkam Panchayat office
Pudupakkam-603103

. Amit Kumar Ghosh

Flat No. BO1-103, Provident Cosmo City
Near Pudupakkam Panchayat office
Pudupakkam-603103

. S.Renganathan

Flat No. BO1-101, Provident Cosmo City
Near Pudupakkam Panchayat office
Pudupakkam-603103

. Radha Krishnan

Flat No. BO1-003, Provident Cosmo City
Near Pudupakkam Panchayat office
Pudupakkam-603103

. Ravichandran KS

Flat No. B06-101, Provident Cosmo City
Near Pudupakkam Panchayat office
Pudupakkam-603103

. Santhosh Sengunthar

Flat No. A23-201, Provident Cosmo City
Near Pudupakkam Panchayat office
Pudupakkam-603103

Versus

1. The Chief Secretary to Government of Tamil Nadu

Govt. Secretariat, Fort St. George
Chennai-600009

...Applicants

et ) 7

Member Secretary
RONMENT IMPACT ASSESSMENT AUTHORITY - TN

Panagal Malizai, N ,_j, Jeenis Rog_d’




2. Environment Secretary, State Level Environment Impact
Assessment Authority (SEIAA), Tamil Nadu
Panagal Maaligai, No.1 Jeenis Road, Saidapet
Chennai - 600015
3. The Chairman, Tamil Nadu Pollution Control board
76, Anna Salai, Guindy
Chennai-600032
4. District Environment Engineer
Tamil Nadu Pollution Control board, Maraimalai
Adigalar Street, Next to Municipal Office, Maraimalai
Nagar, Kancheepuram District, Chennai-603209 -
S. M/s. Puravankara Project Limited
a. No.7, LVR Center, Sheshadri Road
Chennai-600018(Tamil Nadu)
b. 36/2, Gandhi Mandapam Road
Kotturpuram, Chennai-600085
Tamil Nadu
c. 130/1, Ulsoor Road
Bangalore-560042(Karnataka) ... Respondents (1 to 5)

COUNTER AFFIDAVIT FILED ON BEHALF OF SECOND RESPONDENT

[, Tmt.P.Rajeswari, L.F.S., working as Member Secretary, State Level
Environment Impact Assessment Authority, Tamil Nadu (SEIAA-TN) having
office at Third Floor, Panagal Buildings, Saidapet, Chennai — 600015 solemnly

affirm and sincerely state as follows

1. T respectfully submit that I am filing counter affidavit on behalf of 2nd
Respondent herein and as such I am well acquainted with the facts and the

circumstances of the case from the records available in this office.

2. I respectfully submit that at the outset, I deny the averments stated in the
writ petition as false except those that are specifically admitted hereunder

and put the applicant to strict proof of the same.

3. 1 respectfully submit that, the Environmental Impact Assessment
Notification, 2006 mandates prior Environmental Clearance (EC) for new

projects or activities including expansion, or modernization of existing

LAVRHENT INBACT ASESSHENT purhogyy - 1y
Panagal Maligai, No.1, Jeenis Road,

b

Saidapet, Chennai - 15



projects listed in its Schedule. The Category 'A' projects shall obtain EC
from the Central Government and Category 'B' projects from the concerned
State Level Environment Impact Assessment Authority (SEIAA)/Union
Territory Environment Impact Assessment Authority (SEIAA). The proposal
will be placed before the State Expert Appraisal Committee (SEAC) for
screening, scoping and appraisal; Based on the recommendations of SEAC,
the proposal is placed before the State Environment Impact Assessment
Authority (SEIAA) for the consideration of issue of Environmental Clearance.
After detailed discussion and based on the documents furnished,

Environmental Clearance is issued by the Authority.

4. I respectfully submit that, the category of 8 (a) and 8 (b) of EIA Notification,
2006 is extracted below:

SCHEDULE
(See paragraph 2 and 7)

LIST OF PROJECTS OR ACTIVITIES REQUIRING PRIOR ENVIRONMENTAL

CLEARANCE
) Project or Activity Category with threshold limit
(1) 2) (3) A
Building and
8(a) | Construction 220000 sq.mtrs and
projects

<1, 50,000 sqg.mtrs. of built-up areat

Covering an area 2 50 ha

Townships and and or built up area

8(b) | Area Development

Pt 21,50,000 sq .mtrs ++

S. I respectfully submit that the project proponent M/s.Puruvankara Projects
Limited has applied to Ministry of Environment and Forest, Government of
India for seeking Environmental Clearance for proposed construction of
residential apartment at S.F.No.53/3, 53/4, 53/1B, 55, 55/1, 57/2 & 57/4,
Pudupakkam Village, Chengalpattu Taluk, Kancheepuram District under
EIA Notification, 2006. The said application was forwarded to SEIAA-TN
from MoEF, Government of India, after formation of State Environment
Impact Assessment Authority (SEIAA) and State Level Expert Appraisal
Committee (SEAC) for Tamil Nadu. The proposal has been appraised as per

the prescribed procedure in the light of provisions under the EIA

MENT IMPACT ASSESSMENT AUTHORITY - TN
Panagdl Maligai, No.1, Jeenis Road,
Saidapet, Chennai - 15




notification, 2006 on the basis mandatory documents with the application
viz., the Application Form- 1, Form-1A, Conceptual Plan and EIA/EMP and
the additional clarifications furnished in response to the observations of the
State Level Expert Appraisal Committee in its meeting held on 8% -10t May
2008 and 12t June 2008.

. 1 respectfully submit that the proposal involves the construction of a
residential apartment complex. The area of the plot is 127570.85 Sq.m and
the total build up area is reported as 144596 Sq.m. The number of
apartments is 1184. Water requirement of the project is 819 KLD and intake
of fresh water is 546 KLD, which will be met from CMWSSB. It is proposed
to construct two Sewage Treatment plant with a capacity of 710 KLD. Total
parking area is for 489 cars. Solid Waste generation has been projected as
3600 Kgs/Day. The power required is of 3MW and backup DG sets 500
KVAx7. The total cost of the project is about Rs. 190 Crores.

. 1 respectfully submit that the project activity is covered in 8 (a) of the
schedule and is of ‘B2’ category. It does not require Public consultation as

per para 7 (i) III, Stage (3) (b) “Public Consultation” EIA Notification, 2006.

. I respectfully submit that the SEAC after due considerations of the relevant
documents submitted by the project proponent and additional clarifications
furnished in response to its observations recommended to the SEIAA, Tamil
Nadu in its meeting dated 19.06.2008 and as the public consultation is not
required for the project, the SEIAA accorded Environmental Clearance to the
above project under the provisions of EIA notification dated 14.09.2006.
Subject to the strict compliance of the terms and conditions vide this office

Letter No.SEIAA-TN/EC/8(a)/006/F-20/2008 dated 24.07.2008.

. I respectfully submit that the Ministry of Environment, Forest and Climate
Change (MoEF&CC) Notification S.0. 804 (E) dated 14.03.2017 has stated
that the cases of violations will be dealt strictly as per the procedure
specified in the following manner
“In case the project or activities requiring prior Environmental
Clearance under EIA Notification 2006 from the concerned
Regulatory Authority are brought for Environmental Clearance after

starting the construction work, or have undertaken expansion,




